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Minor girl gang-raped
on moving bus in Noida

Driver, conductor of sleeper bus offered to drop the girl at Noida’s Sector 63 after she had

mistakenly reached Pari Chowk before the crime, say police; Congress, AAP slam Delhi govt.

Lavpreet Kaur
NEW DELHI

17-year-old girl

from Uttar Pradesh

was allegedly gang-
raped by a bus driver and
conductor inside a moving
sleeper bus after they of-
fered her a lift amid heavy
rain in the Delhi-National
Capital Region, the police
said on Monday.

The alleged sexual as-
sault reportedly took place
around 11.30 p.m. on Au-
gust 4 during a 60-km jour-
ney from Pari Chowk in
Greater Noida to Sector 63
in Noida and then towards
Outer Ring Road, where
the girl was abandoned.

The accused, Kuldeep
(driver) and Sandeep (con-
ductor), have been arrest-
ed while the bus has been
seized and sent for forensic
examination.

Speaking to The Hindu,
Deputy Commissioner of
Police (North) Niharika
Bhatt said the girl, a Class 11
student from Mainpuri dis-
trict of Uttar Pradesh, had
left her home to visit her
cousin in Sector 63. Amid
heavy rain and darkness,
she accidentally reached
Pari Chowk in Greater Noi-
da.

The empty sleeper bus

The Police have seized the bus for forensic examination; the sleeper

bus is seen parked near Timarpur Police station. SUSHIL KUMAR VERMA

passing through the area
stopped after she signalled
to the driver. The driver
and conductor told her
they were heading towards
Noida Sector 63 and of
fered to drop her there, the
official said.

Brave step
Shortly after the bus began
moving, the conductor

made obscene gestures to-
wards the girl. The two ac-
cused then allegedly sex-
ually assaulted her inside
the bus and threatened to
kill her if she resisted, ac-
cording to her statement to
the police.

The girl told the police
that the bus reached Sec-
tor 63 but the driver conti-
nued towards Delhi, even-
tually taking her to Ring

Road near the Kashmere
Gate.

The accused then
dropped her near the
Kashmere Gate and fled.
The girl took an autorick-
shaw to the Kashmere Gate
police station and reported
the incident, the DCP said.

The police immediately
formed teams to trace the
bus and identified the veh-
icle. The two accused were
subsequently traced to a
bus parking lot in Timar-
pur in north Delhi and ar-
rested. The seized bus has
been sent for forensic
examination.

The police are now pre-
paring to file a chargesheet
in the case.

The case triggered a pol-
itical row, with the Con-
gress targeting the BJP go-

vernments in Delhi and
Uttar Pradesh over wo-
men'’s safety. In a post on
X, the party said the inci-
dent had “shaken the
nation”.

The party alleged that
there was no adequate pa-
trolling or checking, and
said the case exposed what
it described as “hollow
claims” about women'’s sa-
fety wunder the BJP
governments.

CM slammed

AAP leader Saurabh Bha-
radwaj criticised Delhi
Chief Minister Rekha Gup-
ta over the government's
handling of cases involving
children. In a video mes-
sage, he described her ap-
proach towards cases of
child rape as “insensitive”
and “disgusting”, and al-
leged that Delhi was be-
coming a “capital of child
rape”, citing other recent
cases.

Following the incident,
National Human Rights
Commission member Pri-
yank Kanoongo said, “We
have taken cognisance of
the incident and issued
notices to the authorities.
We have sought informa-
tion on the child’s rehabili-
tation, social investigation
and care plan.”
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Minor girl gang-raped
on moving bus in Noida

Driver, conductor of sleeper bus offered to drop the girl at Noidas Sector 63 after she had

mistakenly reached Pari Chowk before the crime, say police; Congress, AAP slam Delhi govt.

Lavpreet Kaur
NEW DELHI

17-year-old girl

from Uttar Pradesh

was allegedly gang-
raped by a bus driver and
conductor inside a moving
sleeper bus after they of-
fered her a lift amid heavy
rain in the Delhi-National
Capital Region, the police
said on Monday.

The alleged sexual as-
sault reportedly took place
around 11.30 p.m. on Au-
gust 4 during a 60-km jour-
ney from Pari Chowk in
Greater Noida to Sector 63
in Noida and then towards
Outer Ring Road, where
the girl was abandoned.

The accused, Kuldeep
(driver) and Sandeep (con-
ductor), have been arrest-
ed while the bus has been
seized and sent for forensic
examination.

Speaking to The Hindu,
Deputy Commissioner of
Police (North) Niharika
Bhatt said the girl, a Class 11
student from Mainpuri dis-
trict of Uttar Pradesh, had
left her home to visit her
cousin in Sector 63. Amid
heavy rain and darkness,
she accidentally reached
Pari Chowk in Greater Noi-
da.

The empty sleeper bus

The police have seized the bus for forensic examination; the sleeper

bus is seen parked near Timarpur police station. SUSHIL KUMAR VERMA

passing through the area
stopped after she signalled
to the driver. The driver
and conductor told her
they were heading towards
Noida Sector 63 and of-
fered to drop her there, the
official said.

Assault and threats
Shortly after the bus began
moving, the conductor
made obscene gestures to-
wards the girl. The two ac-
cused then allegedly sex-
ually assaulted her inside
the bus and threatened to
kill her if she resisted, ac-
cording to her statement to
the police.

The girl told the police
that the bus reached Sec-
tor 63 but the driver conti-
nued towards Delhi, even-
tually taking her to Ring

Road near the Kashmere
Gate area.

The accused then
dropped her near Kashm-
ere Gate and fled. The girl
took an autorickshaw to
Kashmere Gate police sta-
tion and reported the inci-
dent, the DCP said.

The police immediately
formed teams to trace the
bus and identified the veh-
icle. The two accused were
subsequently traced to a
bus parking lot in Timar-
pur in north Delhi and ar-
rested. The seized bus has
been sent for forensic
examination.

The police are now pre-
paring to file a chargesheet
in the case.

The case triggered a pol-
itical row, with the Con-

gress targeting the BJP go-

vernments in Delhi and
Uttar Pradesh over wo-
men’s safety. In a post on
X, the party said the inci-
dent had “shaken the
nation”.

The party alleged that
there was no adequate pa-
trolling or checking, and
said the case exposed what
it described as “hollow
claims™ about women’s sa-
fety wunder the BJP
FoVEIMMEnts.

CM slammed

AAP leader Saurabh Bha-
radwaj criticised Delhi
Chief Minister Rekha Gup-
ta over the government’s
handling of cases involving
children. In a video mes-
sage, he described her ap-
proach towards cases of
child rape as “insensitive”
and “disgusting”, and al-
leged that Delhi was be-
coming a “capital of child
rape”, citing other recent
cases.

Following the incident,
National Human Rights
Commission member Pri-
yank Kanoongo said, “We
have taken cognisance of
the incident and issued
notices to the authorities.
We have sought informa-
tion on the child’s rehabili-
tation, social investigation
and care plan.”
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Source: https://www.timesnownews.com/entertainment-
news/bollywood/bhumi-pednekar-condemns-greater-noida-bus-assault-
how-can-we-see-this-happen-again-and-again-article-156020700

Bhumi Pednekar Condemns Greater Noida Bus Assault: How Can We See This Happen Again And Again
Authored by: Tanmayi Savadi
Updated Aug 31, 2026, 22:51 IST

Bhumi Pednekar reacted to the alleged assault of a 17-year-old girl from Uttar Pradesh. The actress raised
important questions after the crime came to the forefront.

Bhumi Pednekar has condemned the alleged assault of a 17-year-old girl from Uttar Pradesh on a sleeper bus
while travelling from Mainpuri in Uttar Pradesh to Noida on August 4. The actress raised questions regarding the
safety of women in the country amid cases of heinous crimes. The Delhi Police has already arrested the bus driver
and conductor, as confirmed by the officials to a media agency. Bhumi shared the news on her Instagram Stories
and condemned the incident. This has once again triggered reactions from the common public, especially women.

Bhumi Pednekar reacts to assault of a 17-year-old girl
Bhumi wrote on Instagram Stories, "How can we see this happen again and again and again! Shame!" Apart from
the actress, the common public has been reacting to the incident on social media.

Delhi Police initiates investigation

According to ANI, Deputy Commissioner of Police (DCP) North District Niharika Bhatt spoke about the incident
and said the girl approached Kashmiri Gate police station after being dropped on Ring Road by the accused. In an
official statement, Bhatt shared, "During questioning, it was revealed that she was travelling from Mainpuri, UP, to
a relative's house in Sector 63, Noida. The rape occurred en route between Pari Chowk (Greater Noida) and Sector
63, Noida."

The ANI report suggested that the police registered a case, arranged her medical examination and traced the bus
with the help of CCTV footage, leading to the arrest of both accused within a few hours. The police said that the
sleeper bus has been seized and is undergoing forensic examination.

DCP Bhatt further said that with the help of CCTV footage, police traced the bus and arrested both accused within
a few hours. The teenager was produced before the Child Welfare Committee and, as per its directions, was
handed over to her father. The investigation into the case is underway.

NHRC steps in to look into the case

On the other hand, the National Human Rights Commission (NHRC) has taken cognisance of the incident and
issued notices to the concerned authorities. Talking to ANI, NHRC member Priyank Kanoongo said the
commission had sought details regarding the child's rehabilitation, social investigation and care plan.


https://www.timesnownews.com/entertainment-news/bollywood/bhumi-pednekar-condemns-greater-noida-bus-assault-how-can-we-see-this-happen-again-and-again-article-156020700
https://www.timesnownews.com/entertainment-news/bollywood/bhumi-pednekar-condemns-greater-noida-bus-assault-how-can-we-see-this-happen-again-and-again-article-156020700
https://www.timesnownews.com/entertainment-news/bollywood/bhumi-pednekar-condemns-greater-noida-bus-assault-how-can-we-see-this-happen-again-and-again-article-156020700

He also said the NHRC has been repeatedly raising concerns over sleeper coach bus partitions and directed states
to strictly comply with Central Institute of Road Transport (CIRT) guidelines.
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sleeper-bus-to-noida-driver-conductor-held-articleshow-wpuuidw

UP teen gang-raped on sleeper bus to Noida; driver, conductor held
Author : Asianet News Central | ANI
Published : Aug 31 2026, 09:31 PM IST

A 17-year-old girl from Uttar Pradesh was allegedly gang-raped on a sleeper bus while travelling from Mainpuri in
Uttar Pradesh to Noida on the night of August 4, following which Delhi Police arrested the bus driver and
conductor, officials said.

Deputy Commissioner of Police (DCP) North District Niharika Bhatt said the girl approached Kashmiri Gate police
station after being dropped on Ring Road by the accused. "During questioning, it was revealed that she was
travelling from Mainpuri, UP, to a relative's house in Sector 63, Noida. The rape occurred en route between Pari
Chowk (Greater Noida) and Sector 63, Noida," Bhatt told ANL.

Swift Police Action Leads to Arrests

Police registered a case, arranged her medical examination and traced the bus with the help of CCTV footage,
leading to the arrest of both accused within a few hours. The sleeper bus has been seized and is undergoing
forensic examination, police said. DCP Bhatt further said that with the help of CCTV footage, police traced the bus
and arrested both accused within a few hours. The teenager was produced before the Child Welfare Committee
and, as per its directions, was handed over to her father. The investigation into the case is underway.

NHRC Takes Cognisance, Flags Bus Safety Concerns

The National Human Rights Commission (NHRC) has taken cognisance of the incident and issued notices to the
concerned authorities. NHRC member Priyank Kanoongo said the commission had sought details regarding the
child's rehabilitation, social investigation and care plan. He also said the NHRC has been repeatedly raising
concerns over sleeper coach bus partitions and directed states to strictly comply with Central Institute of Road
Transport (CIRT) guidelines.

"We have taken cognisance of the incident and issued notices to the concerned authorities. We have sought
information regarding the child's rehabilitation, social investigation, and care plan. I must clarify that for the past
year, the NHRC has been consistently issuing notices to state authorities regarding sleeper coach buses, pointing
out that the partitions installed in them are improper," he said. "The driver cabins created by partitioning the
space are also inappropriate; they violate the guidelines issued by the Central Institute of Road Transport (CIRT).
Regarding this specific sleeper coach bus incident, I would like to state that such occurrences can be prevented if
the regulations are adhered to. We are once again issuing notices to all states across the country, mandating strict
compliance with the CIRT guidelines, and are ensuring that the child receives justice and proper rehabilitation in
this specific case. We are issuing a notice to the Delhi Government regarding this matter," Kanoongo said.

Political Outrage and Calls for Action

The incident triggered reactions from political leaders and women's rights activists, with calls for strict action and
improved safety measures. Congress spokesperson Shama Mohamed criticised the BJP government over its
handling of cases involving convicted rapists and called for immediate action and the severest punishment for


https://newsable.asianetnews.com/india/up-teen-gang-raped-on-sleeper-bus-to-noida-driver-conductor-held-articleshow-wpuuidw
https://newsable.asianetnews.com/india/up-teen-gang-raped-on-sleeper-bus-to-noida-driver-conductor-held-articleshow-wpuuidw

those responsible. "...it is happening because the BJP government releases convicted rapists. We witnessed how
the rapists in the Bilkis Bano case were released, garlanded, and even used for campaigning. Gurmeet Ram Rahim
has been granted parole 17 times...immediate action must be taken, and those who committed the crime must be
given the severest possible punishment," she said.

Congress leader Sandeep Dikshit expressed concern over the law and order situation in Delhi and said there was a
lack of public outrage and social awakening over such incidents. "Unfortunately, neither is the government
showing concern about this matter, nor is there any sign of the kind of energy and outrage within society that
used to be seen in the past...when an incident like this occurs, there ought to be some level of public indignation.
It is only when people witness such events and genuinely take to the streets to question the police and the
administration that measures for reform are sometimes initiated. Yet, it is deeply unfortunate that the
government appears, in a sense, both mute and deaf to the situation. I do not believe the law and order situation
in Delhi has ever been as dire as it is now. Furthermore, there is a visible lack of the social awakening that ought
to be present in Delhi. Delhi has always been a city keenly aware of women's empowerment and equality, yet even
here, people are not coming forward openly as they once did," he said.

Women's rights activist Brinda Adige questioned the lack of effective policing, surveillance and safety measures
on sleeper buses. She also called for faster disposal of cases involving crimes against women and children. "...it is
shocking and dangerous that even after 12 years, our cities and our towns are not safe for girls and for women.
One of the things that I want to place on record is the lack of fear of the law... What was the police doing? Why
were they not patrolling? What has happened to all the CCTV cameras? Why is it that the bus driver and the
conductor thought that they could get away with something like this? They travelled 47 km; why are there no
CCTV cameras in the bus? Why isn't the bus owner monitoring the bus?" she said. "The most important question
we must ask is why courts and public prosecutors take such a long time to decide on a case and to bring these
people to justice...a case must be finished in nine to eleven months, but these cases drag on. So the state has a
huge responsibility. The judiciary must be held accountable. The police must present a strong case, and the
prosecution must present evidence correctly and properly," Adige said.

BJP leader Navneet Rana described the incident as a symbol of moral and intellectual degradation and called for
stringent punishment for those convicted of such crimes. "...This is the greatest symbol of the moral and
intellectual degradation we see today. Every time our PM or others take initiatives to support the youth, and then
an incident like this occurs, it is truly disheartening, as a woman, to realise that we are still discussing such events.
I feel that here in Maharashtra, too, we are still waiting for the necessary legislation to be enacted. I believe that
young men who commit such crimes should be publicly hanged at a busy intersection. There should be no
lengthy trials, no delays, and no need for special fast-track courts; it should be a straightforward process, a
hearing followed immediately by public execution. That is the only appropriate punishment," Rana said.

AAP Delhi president Saurabh Bhardwaj criticised the Delhi government over recent incidents of sexual assault
involving children and accused Chief Minister Rekha Gupta of being insensitive to the issue. "There have been
three incidents in the last two days. A three-year-old child was sexually assaulted in a play school in the Maujpur
area. In today's news, we heard that a three-year-old girl was sexually harassed by the driver of her school van. In
another incident, a 15-year-old girl, who boarded a bus, was raped on the moving bus. I believe Rekha Gupta is
directly responsible for such incidents. I have not seen such an insensitive woman CM until now. In the case of the
rape of a student in a Janakpuri school, Rekha Gupta has kept her mouth zipped. She didn't go to meet the girl's
family, but unleashed many influencers who were setting the narrative for rapists. This low level of politics has
been seen under Rekha Gupta only," Bhardwaj said.

Advocate Seema Kushwaha questioned the safety of women and girls following the alleged gang-rape of a minor
girl on a moving sleeper bus, drawing parallels with the 2012 Nirbhaya case and calling for accountability of police
officials. "The Nirbhaya incident occurred on a moving bus; this incident too occurred on a moving bus. So, this is
a big question mark - daughters were safe neither then nor right now...This girl was gang-raped on the bus for
about 45 kms. Delhi Police had kept this case hidden. Today, when the accused were arrested, the things came to
light. A moving bus had its curtains drawn, all its lights switched off. What was the Police doing? Why are they not
alert? The same thing had happened with Nirbhaya...Who will guarantee of our daughters' safety when they step
out of their house? They are not safe anywhere...The proper implementation of laws on women's security is really



important.. Why have no Police personnel been arrested so far? Why has the accountability of check posts been
fixed so far? This is negligence...If no action is taken, daughters cannot feel safe anywhere...Senior officers in UP
and Delhi Government should fix accountability of their officers," she said.

Meanwhile, Uttar Pradesh State Women Commission Chairperson Babita Singh Chauhan said she had written to
ensure the matter was taken cognisance of and assured that the strictest possible action would be taken. "I have
already sent a letter to ensure the matter is taken cognisance of, and I assure you that the strictest possible action
will be taken. It is a truly unfortunate incident, one that should never have happened. Given that the laws in Uttar
Pradesh are currently very stringent and considering the directives issued by the Chief Minister, if one's
conscience isn't shaken by this, then I feel only God can help such people. I have sent a letter to ensure this is
addressed and that the harshest possible action is taken," Chauhan said. (ANI)
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Source: https://www.latestly.com/agency-news/india-news-delhi-minor-

allegedly-gang-raped-on-moving-bus-2-arrested-nhrc-issues-notices-to-
authorities-7584137.html

India News | Delhi: Minor Allegedly Gang-raped on Moving Bus; 2 Arrested, NHRC Issues Notices to Authorities

Get latest articles and stories on India at LatestLY. A 17-year-old girl from Uttar Pradesh was allegedly gang-raped
on a sleeper bus while travelling from Mainpuri in Uttar Pradesh to Noida on the night of August 4, following
which Delhi Police arrested the bus driver and conductor, officials said.

By ANI | Published: Aug 31, 2026 09:26 PM IST

New Delhi [India], August 31 (ANI): A 17-year-old girl from Uttar Pradesh was allegedly gang-raped on a sleeper
bus while travelling from Mainpuri in Uttar Pradesh to Noida on the night of August 4, following which Delhi
Police arrested the bus driver and conductor, officials said.

Deputy Commissioner of Police (DCP) North District Niharika Bhatt said the girl approached Kashmiri Gate police
station after being dropped on Ring Road by the accused.

"During questioning, it was revealed that she was travelling from Mainpuri, UP, to a relative's house in Sector 63,
Noida. The rape occurred en route between Pari Chowk (Greater Noida) and Sector 63, Noida," Bhatt told ANL

Police registered a case, arranged her medical examination and traced the bus with the help of CCTV footage,
leading to the arrest of both accused within a few hours. The sleeper bus has been seized and is undergoing
forensic examination, police said.

DCP Bhatt further said that with the help of CCTV footage, police traced the bus and arrested both accused within
a few hours. The teenager was produced before the Child Welfare Committee and, as per its directions, was
handed over to her father. The investigation into the case is underway.

The National Human Rights Commission (NHRC) has taken cognisance of the incident and issued notices to the
concerned authorities.

NHRC member Priyank Kanoongo said the commission had sought details regarding the child's rehabilitation,
social investigation and care plan.

He also said the NHRC has been repeatedly raising concerns over sleeper coach bus partitions and directed states
to strictly comply with Central Institute of Road Transport (CIRT) guidelines.

"We have taken cognisance of the incident and issued notices to the concerned authorities. We have sought
information regarding the child's rehabilitation, social investigation, and care plan. I must clarify that for the past
year, the NHRC has been consistently issuing notices to state authorities regarding sleeper coach buses, pointing
out that the partitions installed in them are improper," he said.
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The driver cabins created by partitioning the space are also inappropriate; they violate the guidelines issued by
the Central Institute of Road Transport (CIRT). Regarding this specific sleeper coach bus incident, I would like to
state that such occurrences can be prevented if the regulations are adhered to. We are once again issuing notices
to all states across the country, mandating strict compliance with the CIRT guidelines, and are ensuring that the
child receives justice and proper rehabilitation in this specific case. We are issuing a notice to the Delhi
Government regarding this matter," Kanoongo said.

The incident triggered reactions from political leaders and women's rights activists, with calls for strict action and
improved safety measures.

Congress spokesperson Shama Mohamed criticised the BJP government over its handling of cases involving
convicted rapists and called for immediate action and the severest punishment for those responsible.

"...it is happening because the BJP government releases convicted rapists. We witnessed how the rapists in the
Bilkis Bano case were released, garlanded, and even used for campaigning. Gurmeet Ram Rahim has been
granted parole 17 times...immediate action must be taken, and those who committed the crime must be given the
severest possible punishment," she said.

Congress leader Sandeep Dikshit expressed concern over the law and order situation in Delhi and said there was a
lack of public outrage and social awakening over such incidents.

Unfortunately, neither is the government showing concern about this matter, nor is there any sign of the kind of
energy and outrage within society that used to be seen in the past...when an incident like this occurs, there ought
to be some level of public indignation. It is only when people witness such events and genuinely take to the
streets to question the police and the administration that measures for reform are sometimes initiated. Yet, it is
deeply unfortunate that the government appears, in a sense, both mute and deaf to the situation. I do not believe
the law and order situation in Delhi has ever been as dire as it is now. Furthermore, there is a visible lack of the
social awakening that ought to be present in Delhi. Delhi has always been a city keenly aware of women's
empowerment and equality, yet even here, people are not coming forward openly as they once did," he said.

Women's rights activist Brinda Adige questioned the lack of effective policing, surveillance and safety measures
on sleeper buses.

She also called for faster disposal of cases involving crimes against women and children.

"...itis shocking and dangerous that even after 12 years, our cities and our towns are not safe for girls and for
women. One of the things that I want to place on record is the lack of fear of the law... What was the police doing?
Why were they not patrolling? What has happened to all the CCTV cameras? Why is it that the bus driver and the
conductor thought that they could get away with something like this? They travelled 47 km; why are there no
CCTV cameras in the bus? Why isn't the bus owner monitoring the bus?" she said.

"The most important question we must ask is why courts and public prosecutors take such a long time to decide

on a case and to bring these people to justice...a case must be finished in nine to eleven months, but these cases
drag on. So the state has a huge responsibility. The judiciary must be held accountable. The police must present a
strong case, and the prosecution must present evidence correctly and properly," Adige said.

BJP leader Navneet Rana described the incident as a symbol of moral and intellectual degradation and called for
stringent punishment for those convicted of such crimes.

"...This is the greatest symbol of the moral and intellectual degradation we see today. Every time our PM or others
take initiatives to support the youth, and then an incident like this occurs, it is truly disheartening, as a woman, to
realise that we are still discussing such events. I feel that here in Maharashtra, too, we are still waiting for the
necessary legislation to be enacted. I believe that young men who commit such crimes should be publicly hanged
at a busy intersection. There should be no lengthy trials, no delays, and no need for special fast-track courts; it
should be a straightforward process, a hearing followed immediately by public execution. That is the only



appropriate punishment," Rana said.

AAP Delhi president Saurabh Bhardwaj criticised the Delhi government over recent incidents of sexual assault
involving children and accused Chief Minister Rekha Gupta of being insensitive to the issue.

"There have been three incidents in the last two days. A three-year-old child was sexually assaulted in a play
school in the Maujpur area. In today's news, we heard that a three-year-old girl was sexually harassed by the
driver of her school van. In another incident, a 15-year-old girl, who boarded a bus, was raped on the moving bus.
I believe Rekha Gupta is directly responsible for such incidents. I have not seen such an insensitive woman CM
until now. In the case of the rape of a student in a Janakpuri school, Rekha Gupta has kept her mouth zipped. She
didn't go to meet the girl's family, but unleashed many influencers who were setting the narrative for rapists. This
low level of politics has been seen under Rekha Gupta only," Bhardwaj said.

Advocate Seema Kushwaha questioned the safety of women and girls following the alleged gang-rape of a minor
girl on a moving sleeper bus, drawing parallels with the 2012 Nirbhaya case and calling for accountability of police
officials. "The Nirbhaya incident occurred on a moving bus; this incident too occurred on a moving bus. So, this is
a big question mark - daughters were safe neither then nor right now...This girl was gang-raped on the bus for
about 45 kms. Delhi Police had kept this case hidden. Today, when the accused were arrested, the things came to
light. A moving bus had its curtains drawn, all its lights switched off. What was the Police doing? Why are they not
alert? The same thing had happened with Nirbhaya...Who will guarantee of our daughters' safety when they step
out of their house? They are not safe anywhere...The proper implementation of laws on women's security is really
important...Why have no Police personnel been arrested so far? Why has the accountability of check posts been
fixed so far? This is negligence...If no action is taken, daughters cannot feel safe anywhere...Senior officers in UP
and Delhi Government should fix accountability of their officers," she said.

Meanwhile, Uttar Pradesh State Women Commission Chairperson Babita Singh Chauhan said she had written to
ensure the matter was taken cognisance of and assured that the strictest possible action would be taken.

"I have already sent a letter to ensure the matter is taken cognisance of, and I assure you that the strictest
possible action will be taken. It is a truly unfortunate incident, one that should never have happened. Given that
the laws in Uttar Pradesh are currently very stringent and considering the directives issued by the Chief Minister, if
one's conscience isn't shaken by this, then I feel only God can help such people. I have sent a letter to ensure this
is addressed and that the harshest possible action is taken," Chauhan said. (ANI)
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Minor girl gang-raped inside moving bus during Noida-Delhi journey after being offered lift amid heavy rain

The driver and conductor were arrested after the girl was allegedly abandoned near Kashmere Gate ISBT; the
sleeper bus has been seized and sent for forensic examination

Updated - August 31, 2026 06:35 pm IST - NEW DELHI
Lavpreet Kaur

A 17-year-old girl from Uttar Pradesh was allegedly gang raped by a bus driver and conductor inside a moving
sleeper bus after they offered her a lift amid heavy rain in the Delhi-NCR region, police said on Monday (August
31, 2026).

The incident reportedly happened at around 11.30 p.m. on August 4 during the bus’s 60-kilometre journey from
Pari Chowk in Greater Noida to Sector 63 in Noida and then towards the Outer Ring Road, where the girl was
abandoned. The accused, driver Kuldeep and conductor Sandeep (29), have been arrested, while the bus has been
seized and sent for forensic examination.

Speaking to The Hindu, Deputy Commissioner of Police (North) Niharika Bhatt said the girl, a Class 11 student,
had left her home to visit her cousin in Noida. Amid heavy rain and darkness, she accidentally reached Pari Chowk
in Greater Noida.

An empty sleeper bus passing through the area stopped after she signalled to the driver. The driver and
conductor told her they were headed towards Noida Sector 63 and offered to drop her there, the official said.

Shortly after the bus began moving, the conductor made obscene gestures towards the girl. The two accused
then allegedly raped her inside the bus and threatened to kill her if she resisted, according to her statement to
the police.

The girl told police that the bus reached Sector 63 but the driver continued towards Delhi, eventually taking her to
the Ring Road near the Kashmere Gate ISBT. Ms. Bhatt said the accused wanted to abandon her farther away
from the place where the crime had occurred.

The accused then dropped her on Ring Road near the Kashmere Gate ISBT and fled. The girl took an auto-
rickshaw to Kashmere Gate police station and reported the incident, the DCP said.

Police immediately formed teams to trace the bus and, with the help of the girl, identified the vehicle. The two
accused were subsequently traced to a bus parking lot in Timarpur in north Delhi and arrested. The seized bus
has been sent for forensic examination.

Ms. Bhatt said the bus had earlier developed a mechanical fault and was taken to a workshop in Surajpur, Greater
Noida, for repairs. After the repairs were completed, Kuldeep and Sandeep were driving the empty bus back to
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Timarpur when they encountered the girl at Pari Chowk.

The sleeper bus had curtains around its berths, which police said meant that people outside could not see what
was happening inside the vehicle. Police said Sandeep has no previous criminal record. The police are now
preparing to file a chargesheet in the case.

The incident triggered a political row, with the Congress targeting the BJP governments in Delhi and Uttar Pradesh
over women's safety. In a post on X, the party said the incident had “shaken the nation”.

“The savagery continued for nearly 50 km in the moving bus, but the police from two states turned a deaf ear and
slept on,” the party said.

The party alleged that there was no adequate patrolling or checking and said the incident exposed what it
described as “hollow claims” about women'’s safety under the BJP governments.

AAP leader Saurabh Bharadwaj also criticised Delhi Chief Minister Rekha Gupta over the government’s handling of
cases involving children. In a video message, he described her approach towards cases of child rape as
“insensitive” and “disgusting” and alleged that Delhi was becoming a “capital of child rape”, citing other recent
cases involving children.

Following the incident, National Human Rights Commission (NHRC) member Priyank Kanoongo said, “We have
taken cognisance of the incident and issued notices to the concerned authorities. We have sought information on
the child’s rehabilitation, social investigation and care plan.

“I must clarify that, for the past year, the NHRC has been consistently issuing notices to State authorities regarding
sleeper-coach buses and pointing out that the partitions installed in them are improper. The driver cabins created
by partitioning the space are also inappropriate and violate the guidelines issued by the Central Institute of Road
Transport (CIRT).

“Such incidents can be prevented if the regulations are strictly adhered to. We are once again issuing notices to all
States across the country, directing strict compliance with the CIRT guidelines. We are also ensuring that the child
receives justice and proper rehabilitation in this case. We are issuing a notice to the Delhi Government regarding
the matter.”

The victim was produced before the Child Welfare Committee and, in accordance with their orders, was handed
over to her father.

Published - August 31, 2026 04:19 pm IST
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Tripura Human Rights Commission Recommends Action Against Former NLU Tripura Professor, Seeks His Removal
From Teaching Duties

By Our Correspondent
Agartala, August 31, 2026

The Tripura Human Rights Commission (THRC), Kunjaban, Agartala, has passed an interim order in Complaint No.
45 of 2026 concerning allegations of inappropriate conduct, harassment and other serious complaints against
Prof. Dr. Nachiketa Mittal, associated with the National Law University, Tripura (NLU Tripura). The Commission has
recommended a series of interim measures, including preventing Dr. Mittal from being appointed as a professor
or holding any other position in law universities until the final disposal of the complaint.

The order was passed on August 14, 2026, after the Commission examined an Investigation Wing report dated
July 28, 2026, statements recorded from witnesses and other material placed before it. The Commission also took
on record communications from Dr. Dipikanta Chakraborty and Dr. Debasree Debnath, relating to a rejoinder
published on tripurainfo.com on July 29, 2026.

According to the order, the THRC examined the Investigation Wing's report prepared under Section 14(4) of the
Protection of Human Rights Act, 1993, along with statements of witnesses recorded during the investigation.

The Commission observed that the report portrayed an "unfortunate, unwanted and unwarranted atmosphere" at
NLU Tripura during the tenure of Prof. Dr. Nachiketa Mittal. The Investigation Wing had interacted with a number
of students and faculty members, several of whom allegedly spoke about inappropriate conduct and sexual-
abuse-related concerns involving Dr. Mittal.

The order records that, despite the seriousness of the allegations, many students did not come forward with
written statements, apparently because they were concerned about their future prospects at the university and
feared professional or academic consequences.

Among the witnesses whose statements were considered by the Commission were Smt. Debika (name changed),
Assistant Professor, Ms. Dipika (name changed), Assistant Professor and Ms. Manika (name changed), Assistant
Professor. The order states that these names were changed for maintaining dignity and privacy.

The Commission recorded allegations that Dr. Mittal had behaved inappropriately towards female faculty
members and students. In the statement attributed to Smt. Debika, she said she joined NLU Tripura on August 28,
2023, and was appointed Chairperson of the Internal Complaint Committee. She reportedly stated that she had
been informed about inappropriate behaviour by Dr. Mittal and had advised a PhD scholar to lodge a complaint
with the university's Internal Complaints Committee.
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The order further records allegations concerning a first-year BA, LLB student who reportedly complained about
repeated conduct that ultimately led her to discontinue her studies at the university. The Commission noted that
the identity of the student was not disclosed in the order for maintaining dignity.

The order also refers to Ms. Sangeeta (name changed), described as a PhD scholar. According to the statement
recorded by the Investigation Wing, she was unwilling to lodge a complaint against Dr. Mittal because she feared
that doing so could adversely affect her ability to complete her PhD.

The Commission's order records her allegation that Dr. Mittal suddenly came outside her rented house at around
1:30 am and asked her to meet him, although she allegedly refused to come out. The order says her identity was
not disclosed in the relevant portion to maintain the dignity of the PhD scholar.

A significant part of the order deals with the statement of Prof. Dr. Yogesh Pratap Singh, Vice-Chancellor of NLU
Tripura.

The Commission says that the Vice-Chancellor came forward to give a statement and that, from his statement, it
appeared he was aware of complaints concerning Dr. Mittal's conduct towards female faculty members and
students. The order states that Dr. Mittal discussed the matter with the Vice-Chancellor and admitted his mistakes.

The Commission also questioned why the Vice-Chancellor allegedly did not take effective action against Dr. Mittal
despite being aware of the complaints. According to the order, this was one of the central issues considered by the
Commission.

The statement of Ms. Dipika, Assistant Professor, was also considered. The order records that she corroborated
several allegations made by Smt. Debika and described Dr. Mittal as allegedly manipulative and intimidating.

The Investigation Wing also recorded allegations that Dr. Mittal sent inappropriate text messages to students and
that students were scared of him. The order further records allegations of work pressure and other conduct that
faculty members considered inappropriate.

The Commission also examined the statement of Ms. Manika, Assistant Professor. According to the order, she had
earlier been impressed by Dr. Mittal's academic reputation and joined NLU Tripura.

She alleged that Dr. Mittal pressured her through an excessive workload and that she experienced significant
physical and mental stress. The order says she eventually developed serious health problems and was admitted to
GBP Hospital in Agartala, followed by tests at ILS Hospital, Agartala. The order records that she was diagnosed
with diabetes, including hypertension, and that she stated the illness was not suffered by other members of her
family.

The Commission also records her allegation concerning an incident at the Circuit House, Agartala, where she said
Dr. Mittal asked her to spend the night with him. The order states that she refused and later felt depressed and
believed that she had made a serious mistake by joining NLU Tripura.

The THRC order says the Investigation Wing collected Call Data Records (CDRs) relating to telephone
conversations involving Dr. Mittal. According to the Commission, the records revealed facts which it considered
relevant to the allegations.

The Commission noted that Dr. Mittal, in his statement, denied the allegations made by the victim witnesses and
stated that his relationship with the PhD scholar, Ms. Sangeeta, and other faculty members was professional.
However, after examining the witness statements alongside the CDR material, the Commission concluded that Dr.
Mittal's version did not fully correspond with the statements and other material before it.

The order also raises a serious legal dimension involving Ms. Manika, stating that she belongs to a Scheduled
Tribe. The Commission referred to the definition of victim under Section 2(ec) of the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989.



The Commission observed that, based on the allegations concerning the incident at the Circuit House, the
conduct attributed to Dr. Mittal could attract the relevant provisions of the 1989 Act.

After considering the investigation report, witness statements and call-data records, the Commission said it had
formed a prima facie view that the allegations required serious consideration.

The Commission stated that, in its assessment, firstly, one person is enough to spoil the sanctity, integrity and
dignity of an institution", and observed that Dr. Mittal appeared to be such a person in the circumstances
discussed in the order.

The Commission further stated that the Vice-Chancellor had allegedly been aware of the situation and questioned
why the voices of the victims were not adequately addressed.

Based on its prima facie assessment, the THRC recommended the following interim measures:

The Vice-Chancellor of NLU Tripura was directed to circulate the Commission's order to the National Law
Universities throughout India, as well as other law universities in the country, including those in Tripura,
requesting that Prof. Dr. Nachiketa Mittal not be appointed as a professor of law or in any other capacity until final
disposal of the complaint.

The Secretary, Higher Education, Government of Tripura was directed to take all necessary steps to ensure that
punitive action is taken against Dr. Mittal.

A copy of the order was directed to be forwarded to the Chief Secretaries of all States and Union Territories.

A copy was directed to be forwarded to the Secretary, Higher Education, all States and Union Territories, including
Tripura.

Another copy was directed to be forwarded to the Secretary, Ministry of Education, Government of India, Kartavya
Bhawan-2, Central Secretariat, New Delhi, for information and necessary action.

A copy was also directed to be sent to the Secretary General, National Human Rights Commission, Manav Adhikar
Bhawan, Block-C, GPO Complex, INA, New Delhi, for information.

The Commission directed the Vice-Chancellor, National Law University, Tripura, to inform it about the action taken
on the Commission's directions on or before the next date.

The Commission fixed the matter for a date three weeks later and directed that Prof. Dr. Nachiketa Mittal appear
before it and apprise the Commission of whether he wished to cross-examine any of the witnesses. The order
sheet records the matter for 11 September 2026.
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10 Years Of Juvenile Justice Act: National Consultation At RMLNLU Calls For Stronger Child-Centred
Implementation
By - Law School CorrespondentUpdate: 2026-08-31 11:30 GMT

A two-day National Consultation on “From Policy to Practice: Commemorating 10 Years of the Juvenile Justice (Care
and Protection of Children) Act, 2015"” was held on August 22-23, 2026 at Dr. Ram Manohar Lohiya National Law
University (RMLNLU), Lucknow.

Organised by RMLNLU in collaboration with iProbono India, Enfold Trust, India Justice Report, Counsel to Secure
Justice, and Ashiyana Foundation, the consultation brought together students, research scholars, government
officials, legal practitioners, academicians, child rights activists, and social workers to reflect on a decade of the
Juvenile Justice (JJ) Act, 2015 and discuss pathways for strengthening its implementation, particularly in Uttar
Pradesh.

Marking ten years of the J) Act, the consultation provided a platform to assess the legislation's journey, examine
developments in law and policy, and critically reflect on the challenges that continue to affect children in conflict
with the law. Discussions focused on how the juvenile justice system can move beyond legal safequards on paper
to practices that effectively uphold the rights, dignity, and best interests of every child.

Particular attention was given to the principle of the best interests of the child, the functioning of Juvenile Justice
Boards (J)Bs), Children's Courts, and Child Care Institutions, as well as mechanisms required to ensure effective
restoration, reintegration, rehabilitation, and social re-entry of children who come into contact with the law.

The consultation was inaugurated by Justice (Retd.) Madan B. Lokur, former Judge of the Supreme Court of India.
The inaugural session also featured addresses by Prof. (Dr.) Amar Pal Singh, Vice-Chancellor, RMLNLU; Sri Lalit
Mudagal, Director, Prosecution Directorate, Uttar Pradesh; Ms. Anupama Nilekar Chandra, Director General
(Investigation), National Human Rights Commission; and Justice (Retd.) Sudhir Kumar Saxena. The session
commenced with a welcome and context-setting address by Dr. Kumar Askand Pandey, Associate Professor,
RMLNLU.

In his inaugural address, Justice Lokur highlighted the need for social audits of institutions functioning under the
juvenile justice framework. He observed that issues such as overcrowding in child care institutions, probationary
care, and institutional accountability require greater attention to ensure that the objectives of the law are
effectively realised.

Prof. (Dr.) Amar Pal Singh emphasised that children are entitled to the full protection of constitutional rights and
stressed the need to ensure that these guarantees are meaningfully implemented in practice.
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Sri Lalit Mudgal raised important questions regarding the role of Public Prosecutors before Juvenile Justice Boards
and pointed to the continuing gap between the intent of the JJ Act and the reality that many J|Bs are yet to
function as truly child-friendly spaces.

Addressing the consultation, Ms. Anupama Nilekar Chandra emphasised that understanding the factors that lead
children into conflict with the law, as well as the causes of recidivism, is essential for improving implementation of
the J) Act. She further noted that child care and juvenile justice remain priority areas for the National Human
Rights Commission.

Justice (Retd.) Sudhir Kumar Saxena underscored the importance of a compassionate approach within the juvenile
justice system and stressed that children must be treated with care, sensitivity, and dignity. During the
programme, the dignitaries also inaugurated the Centre for Child Rights at RMLNLU, established with the support
of UNICEF Uttar Pradesh.

Across the two-day consultation, participants examined key implementation issues under the JJ Act, including
institutional care, procedural safeguards, inter-agency coordination, and systemic challenges. Discussions
consistently emphasised that every stage of the juvenile justice process must remain aligned with the child-
centred objectives of the legislation.

A central theme of the consultation was the need to recognise children in conflict with the law as individuals with
rights, needs, and the capacity for rehabilitation, rather than viewing them solely through the lens of alleged
offences. Participants highlighted the importance of strengthening institutions, improving implementation, and
expanding rehabilitation mechanisms to ensure meaningful outcomes for children.

The consultation concluded with a collective call to strengthen accountability, improve institutional and
procedural practices, and advance evidence-based reforms within the juvenile justice framework. The
deliberations are expected to contribute to future legislative, policy, and institutional reforms aimed at ensuring
that the rights, dignity, best interests, and future of every child remain at the centre of the juvenile justice system.
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Two arrested in Delhi for alleged gang rape of minor on sleeper bus
By TNM (With ANI Inputs) 31 August 2026, 9:07 pm

A 17-year-old girl from Uttar Pradesh was allegedly gang-raped on a moving sleeper bus travelling from Mainpuri
to Noida on the night of August 4, prompting the arrest of the bus driver and conductor by Delhi Police.

Deputy Commissioner of Police North District, Niharika Bhatt, stated the victim approached Kashmiri Gate police
station after being dropped off on Ring Road by the accused. “During questioning, it was revealed that she was
travelling from Mainpuri, UP, to a relative's house in Sector 63, Noida. The rape occurred en route between Pari
Chowk (Greater Noida) and Sector 63, Noida,” Bhatt said.

Police registered a case, arranged a medical examination for the girl, and, with the aid of CCTV footage, traced the
bus to arrest both accused within hours. The sleeper bus has been seized and is undergoing forensic
examination. The teenager was produced before the Child Welfare Committee and, following its directions,
returned to her father. The investigation is ongoing.

The National Human Rights Commission (NHRC) has taken cognisance of the incident and issued notices to
concerned authorities. NHRC member Priyank Kanoongo said the commission sought details regarding the child's
rehabilitation, social investigation, and care plan.

Kanoongo added, “We have taken cognisance of the incident and issued notices to the concerned authorities. We
have sought information regarding the child’s rehabilitation, social investigation, and care plan. I must clarify that
for the past year, the NHRC has been consistently issuing notices to state authorities regarding sleeper coach
buses, pointing out that the partitions installed in them are improper.”

He noted, “The driver cabins created by partitioning the space are also inappropriate; they violate the guidelines
issued by the Central Institute of Road Transport (CIRT). Regarding this specific sleeper coach bus incident, I
would like to state that such occurrences can be prevented if the regulations are adhered to. We are once again
issuing notices to all states across the country, mandating strict compliance with the CIRT guidelines, and are
ensuring that the child receives justice and proper rehabilitation in this specific case. We are issuing a notice to
the Delhi Government regarding this matter.”

The incident elicited responses from political leaders and women's rights activists calling for stringent action and
improved safety measures.

Congress spokesperson Shama Mohamed criticised the BJP government’s handling of cases involving convicted
rapists, stating, “...it is happening because the BJP government releases convicted rapists. We witnessed how the
rapists in the Bilkis Bano case were released, garlanded, and even used for campaigning. Gurmeet Ram Rahim
has been granted parole 17 times...immediate action must be taken, and those who committed the crime must be
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given the severest possible punishment.”

Congress leader Sandeep Dikshit expressed concern over Delhi's law and order situation and the lack of public
outrage. He said, “Unfortunately, neither is the government showing concern about this matter, nor is there any
sign of the kind of energy and outrage within society that used to be seen in the past...when an incident like this
occurs, there ought to be some level of public indignation. It is only when people witness such events and
genuinely take to the streets to question the police and the administration that measures for reform are
sometimes initiated. Yet, it is deeply unfortunate that the government appears, in a sense, both mute and deaf to
the situation. I do not believe the law and order situation in Delhi has ever been as dire as it is now. Furthermore,
there is a visible lack of the social awakening that ought to be present in Delhi. Delhi has always been a city keenly
aware of women's empowerment and equality, yet even here, people are not coming forward openly as they once
did.”

Women'’s rights activist Brinda Adige questioned the lack of policing, surveillance, and safety measures on sleeper
buses, calling for faster disposal of cases involving crimes against women and children.

She said, “...it is shocking and dangerous that even after 12 years, our cities and our towns are not safe for girls
and for women. One of the things that I want to place on record is the lack of fear of the law... What was the police
doing? Why were they not patrolling? What has happened to all the CCTV cameras? Why is it that the bus driver
and the conductor thought that they could get away with something like this? They travelled 47 km; why are there
no CCTV cameras in the bus? Why isn't the bus owner monitoring the bus?”

Regarding the judicial process, Adige added, “The most important question we must ask is why courts and public
prosecutors take such a long time to decide on a case and to bring these people to justice...a case must be
finished in nine to eleven months, but these cases drag on. So the state has a huge responsibility. The judiciary
must be held accountable. The police must present a strong case, and the prosecution must present evidence
correctly and properly.”

BJP leader Navneet Rana described the incident as a symbol of moral and intellectual degradation and called for
stringent punishment, stating, “...This is the greatest symbol of the moral and intellectual degradation we see
today. Every time our PM or others take initiatives to support the youth, and then an incident like this occurs, it is
truly disheartening, as a woman, to realise that we are still discussing such events. I feel that here in Maharashtra,
too, we are still waiting for the necessary legislation to be enacted. I believe that young men who commit such
crimes should be publicly hanged at a busy intersection. There should be no lengthy trials, no delays, and no need
for special fast-track courts; it should be a straightforward process, a hearing followed immediately by public
execution. That is the only appropriate punishment.”

Aam Aadmi Party Delhi president Saurabh Bhardwaj criticised the Delhi government, accusing Chief Minister
Rekha Gupta of insensitivity amid recent sexual assault cases involving children.

He said, “There have been three incidents in the last two days. A three-year-old child was sexually assaulted in a
play school in the Maujpur area. In today’'s news, we heard that a three-year-old girl was sexually harassed by the
driver of her school van. In another incident, a 15-year-old girl, who boarded a bus, was raped on the moving bus.
I believe Rekha Gupta is directly responsible for such incidents. I have not seen such an insensitive woman CM
until now. In the case of the rape of a student in a Janakpuri school, Rekha Gupta has kept her mouth zipped. She
didn't go to meet the girl's family, but unleashed many influencers who were setting the narrative for rapists. This
low level of politics has been seen under Rekha Gupta only.”

Advocate Seema Kushwaha questioned the safety of women and girls following the incident, drawing parallels to
the 2012 Nirbhaya case and calling for police accountability.

She stated, “The Nirbhaya incident occurred on a moving bus; this incident too occurred on a moving bus. So, this
is a big question mark - daughters were safe neither then nor right now...This girl was gang-raped on the bus for
about 45 km. Delhi Police had kept this case hidden. Today, when the accused were arrested, the things came to

light. A moving bus had its curtains drawn, all its lights switched off. What was the Police doing? Why are they not



alert? The same thing had happened with Nirbhaya...Who will guarantee of our daughters’ safety when they step
out of their house? They are not safe anywhere...The proper implementation of laws on women's security is really
important...Why have no Police personnel been arrested so far? Why has the accountability of check posts been
fixed so far? This is negligence...If no action is taken, daughters cannot feel safe anywhere...Senior officers in UP
and Delhi Government should fix accountability of their officers.”

Uttar Pradesh State Women Commission Chairperson Babita Singh Chauhan confirmed she had written to ensure
the incident received due attention and pledged strict action.

She said, “I have already sent a letter to ensure the matter is taken cognisance of, and I assure you that the
strictest possible action will be taken. It is a truly unfortunate incident, one that should never have happened.
Given that the laws in Uttar Pradesh are currently very stringent and considering the directives issued by the Chief
Minister, if one's conscience isn't shaken by this, then I feel only God can help such people. I have sent a letter to
ensure this is addressed and that the harshest possible action is taken.”
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NHRC summons Telangana Chief Secretary over fluoride crisis

Of 1,150 groundwater samples analysed in Telangana, 171, or 14.87 per cent, exceeded the permissible fluoride
limit of 1.5 mg per litre.
Osama Salman| Published: 1st September 2026 1:33 am IST

Hyderabad: The National Human Rights Commission (NHRC) has summoned Telangana’s Chief Secretary to
appear before it in person over the state’s handling of fluoride contamination in groundwater, after repeated
directions for a detailed report went unanswered.

In an order dated Monday, August 31, the NHRC issued conditional summons requiring the Chief Secretary to
appear on September 29. The appearance will be dispensed with if the required additional report is filed on or
before September 22.

The case stems from a complaint filed on January 1, 2025, by Hyderabad-based advocate Yennam Balachander
Reddy, who cited the Centre's Annual Ground Water Quality Report 2024 and a news report to argue that fluoride
levels in Telangana's groundwater had reached alarming levels, posing serious health risks. Despite the
government acknowledging the problem, remedial measures remained inadequate, he said.

NHRC rejects ‘inevitable at source’ argument

In earlier proceedings on April 8 this year, the commission took issue with the response filed by the Yadadri
Bhuvanagiri District Collector and the Irrigation and Command Area Development (I&CAD) Department, which
attributed high fluoride concentrations to geogenic factors and said groundwater contamination was therefore
inevitable at the source.

The NHRC said it was not in agreement with that position, observing that while fluoride in groundwater usually
originates in natural rock, it is not always present and depends on specific local hydrogeological conditions, an
aspect the report failed to address. It also noted that the report was silent on what was being done to prevent the
spread of contamination, particularly given the Collector's own admission that nine additional villages had since
been affected.

The complainant had submitted that the problem was worsening rather than stabilising, and that merely
identifying hydro-geological benchmarks without an enforceable implementation plan did not amount to
meaningful remediation.

Gaps flagged in state's response

The commission recorded further shortcomings raised by the complainant, such as the state’s report not
furnishing village-wise coverage data, offering no clarity on the adequacy or quality monitoring of water supplied
and not addressing last-mile connectivity, seasonal disruptions or continued reliance on contaminated borewells
where regular surface supply was absent.
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It was also silent on medical surveillance of affected residents, preventive healthcare and awareness campaigns.

The NHRC accordingly directed the Chief Secretary to submit an additional report within four weeks. A letter dated
April 24 was subsequently sent by the Principal Secretary, General Administration, to the I&CAD Department
seeking the report, but no report has been received, prompting the summons.

One in seven samples above limit

The Central Ground Water Board’'s 2024 report, on which the complaint rests, found that of 1,150 groundwater
samples analysed in Telangana, 171, or 14.87 per cent, exceeded the permissible fluoride limit of 1.5 mg per litre.
Fluoride was detected at one or more locations in 28 of the state’s 33 districts.

Yadadri Bhuvanagiri figures among the 15 worst-affected districts in the country, ranking fifth, with 21 of 43
samples, or 48.84 per cent, above the permissible limit. Telangana is among several states, along with Gujarat,
Uttar Pradesh, Tamil Nadu, Andhra Pradesh and Haryana, showing an increasing trend in the number of districts
breaching the limit between 2017 and 2023.

The report also found the monsoon offered limited relief in Telangana. Of 355 pre- and post-monsoon samples,
conditions improved at 209 locations but deteriorated at 146.

Prolonged exposure to excess fluoride is linked to dental and skeletal fluorosis and other health complications.
The petition had sought regular supply of clean drinking water, the constitution of fluoride task forces, the setting
up of fluoride-free centres and disability certificates for fluorosis victims.
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Harell & R 7 Hfaal TR 3R TeAlg AgHra W T Ty FfAfa St Raié

Rd Pl AGHTT h! WP Sl T T8l &4 a1 A1eY
Published - August 31, 2026 11:06 am IST

1l 2007 & 971G ¥ Ggard Y I AT HGHTT TcH cheA dTelt Gifd (HISIRET) GRT <l T8 319! Ugell THIET #, TR H Sfcudiedsh
TEAG g AEA-arfien Tigl, afardl 3R R-ATReAT & f@eT fUwe $o ATell # I ] = aTell TSadl gRT RIS 3R 3=
fohe i fgam o1 TgRT @ Y @aRl W “Tgst Riar ShfeR Y 7 &1 afdfa 3 g oft et fh 1968 # ‘ot b & Twitm A i @
HA P SHARTET IR’ bt HY 37 a7t WRA = 39 b it & & mRidl & St TR Siig Ud dhiarsal & aR # faeqa ok aren
SR 7T61 &l &1 STgT TRPR A HISIRET & gl & foh STTd HGHTT 36 R o SIS 1 & GRIR | g1 STdT Fifch Siid SR &
T & et 81 8, a8l Pgemet A favrad | fAeh fRAfa & snur W g7 arat weft avg & A5 ot 3T nfae AT &1 9y 3 &S gl
R a1 STa1s 81 A9 HiaR Y g19 & T W Ak T dTet i o sS1as[a QT fohar ST, e JaeH! & e Tod R
ATHOT, 37eh TG bl WIS gleid a7 I I THM TR aTqg ASHT; A2 oiee? 3t fAfes (Taamret) & sifve 9t @ & a6
AR @ AT, HAGTAT et o A Tg GARET0T & SR §8 TAM W 91 g, [Afda diersdt |t & & | sepac sie &
fT TRPR gRT THHRY, Judiy, Tuheadiy iR tieagery S ST ol SEHTe; YRR =71 igdT & TErard) Tthed AR UTouT ht
WE ¥ Y R T AT, 3R I (SRET0T) Hened A7 & agd ‘I GRem” 8 S[el URASTHIS St Ferrg-AfcR & hadr o
gfehar § ge ol

& TR SfR Iueied faar gu IuTdl & He-oR, SIRTUMFT # Igd a1 3R TAEaRet & 3iichs oht STRY aheat | SRelt ST aTett geedl
T dfEd THGRT & IR A U6l & § 3elT1-3(elT Jaied 3ichs! I ST9Td Tl AT 319 [t TR it deh AMHd g 38 191 8
gfceh, ag STIfa SR ef & SR WR g a1t WeyTa & 84 & YR & gdl &t @WdF Sira & Tfeha U I S1eT ST 38T &1 33T, YRd
2011 <Y SFRTUAT & Siehg] o YR TR "W IUTIT” ht R & 8T &1 399 Sggfad sieiadl R Sfeanfaay st amnfSies-anfefa
fRfd & od fikrae By gardt &1 fsd are rfia ararfdeRr Tt & afae a3 Ak Arar@sr ST &l gt germ 6t
famrRer &t oft| o safery fhar mar iifes TrepR A S @ 93 ual R gfow srfdemrial et Rger fora o ofk s # fAfderar &t et
oIt 319 HISIRE! Tep YL Pl W=A & foIT ST 31T 38T &1 31 o A8 foepet TWE g LTI ATATSRR SRINT hY SHTSTE! T§Te e, AHRA
¥R {TUT St STURTY <hT A0ft H AT, GhRIHD DRATS i TGIAT &A1, -3 foheH o 3Tiche! i SehgT hich 39 TN I,
AT Gt § GUR i ufehar 7 uRaffdT T 3R Get fAetrenr [aHT el e &t Sl et hl ASTgd 1| cifeh 3R ARhR gRT
eh-iTeh! SITdT &1 WERT ek 200 Afera gfetd! & Gl el “EaRe] AHe” SdTd §U ALY STaTdag! & e el ehifeT 3R H$RET
fefcratl et IrSTifces Hepdre @ R TciTe @RS & o 3 i 3, ol Ig TS 8 fob ATRe FH1T R § a5 forert o+t gs & foh @8
gguafia HHl UR SUHT 3R STet 3R TR & 3 el &1 ASTifdeh, I Td Gemafies TR W fade St 3 St 9Rd 9 &2 e &
WGHTG hl §ET Td SATTeh H¥ehid chl THTI I &
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TR ST H d §=d chl 12T & ST bl g1 TR NHRC o1 9% TaRT™
Udit VaniBy Udit Vani—August 31, 2026

3fea aroft, SHLAGER : TN TR ST H HHA 31TY Teh 3Tcdd Ga-Teh HTHel H IR HalH o ad Sl 12T bl 39k UdT fwaT Tate
D TATRESh ST H G Y BR & STHT UST| SRUATe | 21a aTg h SIgucietidl & hRUT Ig S R 30 g5 | 39 TehvuT ol WA
Ad gU I A AfIRR SRINT (NHRC) 3 SIRES R & Wiy Ue URAR shed T fawHT & g dfed ofiR ufedw [fgyH &
SUTGER &l IR TTE H favga Sira Rulé vegd o a1 ae fAder fean g1

SRATA Tae hl ATIRATE! ISR

! & TRIT feareh gRaR & IR A & 1Y) P AT & HROT ST T& SUdTe d §g 8 18 off | foar fEwn 7 o arga
AT <hl, wfch Ueie = 3¢ ATe SUTied] g1 hrT 37X g dch 14T foh aTe-T STex 7T & | ThIhT X TdTel - o STas]g, RS ol i
eIl 8l el | Sidar: ST ot SRUAT & RHATRAT 3R HIS[g @l i 3T AGg F, WIfeeeh o | §=d chl oT12T IWh a9 9 TR
S & A ASTeR g1 Ul I8 a1 uikaR & fag sreid dieeres o

NHRC &l O%d 3@, ST & 3M1eeT

3T AT § SIRWS AFANYGR THd (SUgerRdT) & dhala sregel Aet fs gRT 25 fAar 2025 &t NHRC # fieprad gsf axrs 18
ot ST A ATHel T 7R AT §T hd FeR 28/34/18/2026 & dgd 24 3T 2026 h IRES A [T & wers |f¥g ok
gfeaw gy & Iugad ot Sifa & fAder Ry &, ary & ar 9dTg & eiar garM ¢ Rl (ATR) ART 81 o 3 78 off @i fhan
& foh uer guaT ag AFaTt@eR & TR Seeied Udid gidr gl

TSt & forg far &1 fawg

g T Shad Teh YRAR hl N7 18! dfceh Asa I ArdsTHeh W e &Y T8t @it ol guidl &1 T a1 chl ST 3R geier i
ATIRATE! o RO TS STfearet TRAR Y 7d fRAg] a1 Sifad demr ot TRAT & a1y 78T 1 = Y AT St gt SqFeReEt &
ZIgR # ATIRATE! R HIA & dad 9% HhRaTs IR Yifsd uRaR &t IRd gamest o i 771 6 g1 3 arel fa1 # geme= & ik &
T Ter RUE R Tareh! 719 feht /i
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Pric)

Jalandhar News: gaT 3dT ggatehe 319jH 38+ & NHRC 9a& fiRkich st & e Jearenrd, USTel & gl 0 gs ad i
QEdlche 3TSj A8 A el foh USTIE SHTST 31eh AT ol AT e 38T & | OF THI & I I UHTE feharadH, ARTR! & Siferepri
Y ETT AT AMHA-UAT I STaTeqa’ STAd LIE 8

By Muskaan Dogra
31 August 2026, 05:59 PM

Sl TaTg, Seier| Jalandhar News: =8 Reett & faerer TR f&iq Raa R wdia amanf@er syt (NHRC) & aF-ia 9ew fikie
LA § FaT AdT Ud Usalche 39 g A [RITTER 9e &l

39 GRT USITE chl IciAT hIH-SAaeT, 3T ARG hl Y&, AHaThR] & s fawal dr dhg TXhR 6l SHheaUhR! Jrsit sl
e sifaw eafert de TTel & & uga S AUl Jel IR favga ud defes w4t g5

UEdlche 3T9JH g A gl foh USTIE 3HTST 3Heh AT Sl AT e 38T ¢ | U8 THI | I ol UTE! feharads, AR & ifereri
I T TAT ATHH-ULTTEA I STaATdag! Sdd ATk | Igi- [T e [haT foh SHfgd & I8 fAwdl W FARaR darg ik deprieTe
T & SgaR FETET gAfRAd fhg S dohd &

Usdehe 315iH g 7 fORies s g1 A 7Tu Anfeei vd agHed el & folu ST SR e ehd gu el fob 37ehT 31ga 3R
arfest gumifed vd wrefed & o et & foiw fARaR Ok v &var g1
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'SMTHeH GIchIge]’ AT Gfetd ohl e el ARA o1 S1fdehR 82 Fal IT Teld, ST I T hadl 87

Shamli Encounter Explainer: 3ifchd snferar #e3 & & a1¢ 98T AT & foh Yol TehISeR ol 99 o1 &... 3T WRAI ST A §
SO SoTTeld AT I8 O STTRET 1 ¥R 82 FIR & AfSREe Sid deh oRIT-a-T §idT &, ST AT hd o SIRY GrIchIdex al Oif
ABCD

Written By Preeti Chauhan
Published: Aug 31, 2026, 02:36 PM IST
| Updated: Aug 31, 2026, 02:36 PM IST

Explainer: 8T g1 # 3TR Uq3l & el et # gRarordt e sifchd snferar gaameris & SRITGAT & @1 gfoid i ga9s (THd8eR)
h! @R gt | g1 o9 ot fonedt Tfe srortey & a1g gfer oiRk srarifeat & g gads gidl 8 3R srorreft &% a1 ol gid 6, of a8
TR 3 YA W R T &7 Eiadl 8. AAfch Ueh 31T ANTRS 3R AR YIS & 7+ | I8 TaTel ST 3641 & foh o gferd ol foneft
I e et ARA DT SITYBPR 87 TADISCR h TG DILHT UfchdT oRIT BT 82 AT AHATEHRR AT (NHRC) 3R wated =marea
(Supreme Court) & 39 T & a1 fen-fAder §2

31T, ATAT TARISER S HIHA oh SGTERUT & HIeIH ¥ THeId & foh 'gfele TR 3R I9h! Ot gt ufekar (Standard
Operating Procedure - SOP) & & &<l 8. Ugel THehISeR & aR H SIHd &.

FIT YRANT BT § 'TIhIESR’ ST hiS 2Teg 87
WRdF €3 FigdT (IPC) a1 ga H o] YR =13 WigdT (BNS) e €8 ufehar dfgdr (CrPC/BNSS) # &gl i 'Tehrder’
(Encounter) 21sg &I Ieei Tg! 6. I hl AR H & 39 I STia- ol HfAhR (Ffdem &1 3ws 21) U 8.

HIL hl ToR B fhd! o Brars & R &Y #id g1F IR 39 HdR IR 'Ifeld gou’, 'gferd BRI, 'sieiRe § &l 8 Hrag' a1
'gferg aTS & 7, & wu § 3% ST 8. Qe g2 HeHT &l S S fehan & dgd gl 2. A s, Yo gRT eSS et &
forelt <t Hid g1 W IR W TR-Z1Ga g1 AT '§AT S SRR H 3T g, ST deh 1ok Gfeld Ig Aifdd 7 & & foh Ig heH TRl (Self-
Defense) & ISRIT 7T 2.

el A AT ST Gehel! § Gl HBrafar?

WRA L el et o uRFEI # aet SR &t SrgAfd 3T 8, S, RS- 9R1G =1g FigdT (BNS) & Hraeri & dgd. fohedt
Afert el TRTAR &t A1 f&8eh SruRTy Aehe & SR 3MTaredeh del a1 G4, IS SRIYT Yfeld a1 3= 7l &hY ST bl dchled WeRT ugdn
I E.

gfeld 93 9 9 &1 UG & dgd YA AT Wi el 8.

fAsft gfarern @1 sifdwr

BNS &t &RT 38 ¥ 44 (qd & IPC &t &RT 96 ¥ 106) & d8d & ANTRS 3R YfeiachHi ohl 37a=1 AT fohell 3= eafa &t 314 a9 & g
JTALIh Tl TN e I PR 8.

RT & SR a1 AT
CrPC & 9RT 46(3) (378 BNSS &l &IRT 43) & d&d Ie Pl AT JIGE AT STTSia hRTaAT™T hl TSIl dTel SURTY o STf9gad & 3R
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g U RGART a1 faRier Rl & IT WIT <hl ehifR12r e 8, d gferd Igeht TRTRY & felu sraeaes ae UaiT & Gehd! 3.

AT & TAhTSCR S I bl TR ST UfchaT (Step-by-Step SOP)

e off i geg gl 8, At gfor eraeh ooff & areer s e R Tohdt. oA &hié 3 2014 & uflg 'digEive s HERTE IS’
(PUCL vs State of Maharashtra) Arct # 16 foigaii &ht meseres SRt & oft. 3 ufehar et ure e &R gferd fawmT & fag
IECIDES

UgT TRUT: THSATSSR (FIR) of e

oHE & ged 915 GG AT H G STeTT-3HeRT YhITSSR G5t hl ST 8.

gfeld & IR §HeT oA, STHedT BRIRT &t 3R TREGBRT A H STET ST o IR H (ST AT d SGHIRT & f&errn)
§AT/TR-gGA &<l ohl STl oh eI T ot fdeR0T & ehedt gY urerfarehl.

QORI IROT 2: W= 1™ (Independent Investigation)

geAT H A Yo EH g 39 TAehISeR hl ST -Tg! e Hehdl. MSIeTdT §TY 3@+ o folg ST fohelt /=7 9T & UIIRY (SHO) &t
Hramsst/saed s SIHT Wda Geid! st WUl ST 8. S S8R (10) SeT R ST FITIT THedl &, A1 S[erdT g 3R TaTal & Sa
&St el 8.

=T @Ror 3: AfSge S (Magisterial Inquiry)
CrPC &t &RT 176 (31 BNSS & Taifdid &RT) & d8d g% TehIer Hid &t SifAarf ®u & AfSige S gidt 8. e =T a1 Treilagfed
ASRgE IR AT i Wdis SIid ShedT 8. AfSRge I8 dd el & foh TAahISex 319 (Genuine) AT a1 Befl (Fake).

e =RoT 4: BRIAH 3k AfdfRes S

g1 &I (Crime Scene) &t WiCTh! iR difsaumdh! eerg ST . Hiehl-U-arard € I g hRqd & @i (Shells), & & T
3R BfIART ot Wt = BRI dd AT ST 8. Fd SGH10 3R gfenitial & sfIart i sfafes s gkt 2, g a8 Rg et as
fo5 Mot fora gfAaR @ et of.

Jigar IROT: GIReATEH (Autopsy)
cleh oh1 UIRCHICH & © &hH G Siaex] & I-ct gIRT fohdT ST 893 dieewTen ufehar &t difsatumht semr sifard g. ulkenrca Ruie @
g UdT IeldT g foh et fohd ahioT (Angle) & @, fha=t g & AR 718 3R #Hid a1 Tieh HIRUT AT 2T

BT IR 6: TATIIHRET (NHRC) ot =
TG AFETSRR AN o faen-fAdan & IgaR, o d g fohdl it Hid <l e geT & 24 62 & Yiak NHRC @t o1 3 8.
$9h 16 48 ©¢ & Hiar fawqa R, diwearen Ruld ik AfSge St i RUTE sl et Asht S @.

TIETRh ISTER0T ¥ THS: 'SMHel! TAhTdex’
Te g1 H ATl # §U UFehISCR ohi §9 ShI! @id H Iy HHST ST Hehell &

T & geT?

gRaTordt rres sifchd sTferaT™ gaTehis & &F ATHvTe/dfeTe SR (A iR Aifed) UHiud-@dH g18d & Uy Sfienfie o 3 &g
&, gfe T 2R} &t A ot gferd ¢ 35 UeheA 718, STgl SeHien A g W et hral aR & s # & gfereendt off et gu
gfed = 3rreRet (Self-Defense) # Miferai =retrs, fored ST IR €T gU SR Sreqdret | 3eh! Hid gl 7Ts.

HILAT PEIE TR A ATHEAT
TouS H 3l GfereniHa Sl gTae BT gfeld & &t # I8 g e ol I1ST SR ST & foh SGHIRN ol Rt & ST-eidT gHT gaim o7 3fR
g 7 SITeHREM & et IoTTs. Hidh & et rder arieTgl 3R BRG] ht BRIAh STid & flg Wil T 8.

SN ShRaTs =T ghft?
39 39 AT B Wad AT g gRT Sitg, Afoge saamast 8k NHRC @t Ruté o i ufehar g3t i smee,

Whoil GIchISeR B4 UR T gl 872

e AfSRge Sifg, BRIAH RUIE a1 AFarfdeRr sk 6t Sifa & ag ura SirdT ¢ fos gode well off ok sreen &Y f[R&fa a8t off, at
SR gfoe i & fR&ems BNS &t RT 103 (81/IPC 302) & dgd SITURTAh YehaHT qot (ohaT STTaT 8. St urg ST W gfe
AR ot Siet i T 3R Tar T SRt BT AT AT Ugar 8. HIE & WE Smaer § 6 Bl TR ot "deeifae TR
(&= & &) AT SiTe, e qagds ok Y ol T T €.



frsepef

gfoI TIehISeR HTA-AIRAT Y gid Fif3a et ok T@R SraRifdat & 91 ot v ot & g U 'aRa gford sars’ & w9 & aar
ST &, gTelifch, RN ShT-I AT Jg GHATId it g foh 'L o M’ (Rule of Law) T ITe &1, Gfele T e STURTE Sl
HeRTaIell AT 3R STRIYT & 3raTerd deh UgaT 8, 7 & W =raefier 1. 3HifAT &R THeprser & a1e Afsige S, BRibS ded
3R AaTfeR 3T HY AR St Bt gt uftharsit st uR AT sifart giar .
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Hindi NewsLocalHaryanaGurugramMedanta Hospital Gurugram Controversy | Deadbody Withheld Over Bill
Dispute

THUTH-faret TRt IR AGTdT A 81 & gach i S8alelURAR d1-323 ARG a9, ¥18 @@ SR Fd1q; NHRC 3egel sl Uie-H 3reudiel
T SATST e STT &I
U 6 e ugat

THUTH B AeiaT SRUdTel H 3R UaeT & eMgsieigR Fardt 30 axffa gae &t st & SR Hid 8 TS| 39 J1¢ STdTel UM 3 ThrT
e & A 819 ek Ak T UG RS Pl o= § SRR o e, e aiehe g gt 1|

gRaR & HdTfaeh, o & folT STST 3 AT WR AT A 23 dRd FUY hl HRI-HRehH AT TG aft, dAfch ST g1 IaTs Sff Geht | 379 18
ARg 3T fodl 3R TR ad1 foan| ST 3514 o=t I8! AfA gid & U # SraHefd1 SIdTs af SRUdT Use 3 SR Y ST A g deh
25918l 3 @ 9T% AT o feaT|

HTHET AT AHETIRR AT deh W ug=r| AET srezrer fories g <l dieft Idrait & aTq SRudTe UM dehhe IR ST 3R e/
ot gRSTHT & Giar 1T MRt &t R § fifsd uRar &Y ugar ISR 81 6t 78 &1 gtifeh, AT sreger 3 erux ifdepRer T gsa
TR STl e et dara! ad g forar foh 3 g gt &1 3elrsl &l Ugd @ o

forich &1 39 Ui W &S gord A diie off fh | T = g o fhan & Secmic gan, fSiwen stare fides = 3 gu forar- &ig w718 fean
S| IR, 59 Tael J AgiaT giieded ol TSTRN EF T Used bl U&T ST+ bl T4y fohar T, wifch sl Rers gl eman|

g5t Rafidar &1 § S g7 A ...

gaeh ot TR gTetd & sherar o1 et : difed uRar & SrgaR gaw ot 1R f&AfS & Agiar & et seran mar ar) afksHt 3 st sHr-goht
3R IYR AR SEATST & ATH TR ST Y 23 ARG FUY hl WTRY-9RBH R BT T A e ol 63 37 It gtrst & arasyg o &
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